FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S SCHNEIDER
PROTOTYPING INDIA PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

Schneider Prototyping India Private
Limited

2. | Date of incorporation of corporate debtor 31* March, 2012
3. | Authority under which corporate debtor is | ROC-Delhi
incorporated / registered
4. | Corporate Identity No. / Limited Liability | CIN: U29219DL2012FTC233842
Identification No. of corporate debtor
5. | Address of the registered office and principal | Registered office:81, First Floor, Hemkunt
office (if any) of corporate debtor Colony, Level 1 Opp. Nehru Place, New Delhi,
India-110048
6. | Insolvency commencement date in respect of | 31¥ October, 2023
corporate debtor
7 Estimated date of closure of insolvency | 28" April, 2024 (180T day from the date of
resolution process Commencement of Insolvency Resolution
Process)
8. | Name and registration number of the | Name:Parveen Kumar Jain
;222:Zflgf]ypr£f'f§sf;§;’f al acting as interim | o o4 No.: IBBUIPA-001/IP-P-02022/2020-
2021/13110
9. Address and e-mail of the interim resolution | Address: 501,Lane No. 3A(Band Gali),
professional, as registered with the Board Chanderlok, behind Sanatan Dharam Mandir,
New Delhi-110093
Email:-parveen_2817@yahoo.co.in
10. | Address and e-mail to be wused for|Immaculate Resolution Professionals Private
correspondence with the interim resolution | Limited, Unit No. 112, First Floor, Tower-A,
professional Spazedge Commercial Complex, Sector-47,
Sohna Road, Gurgaon-122018
Email
Id:cirp.schneiderprototypingindia@gmail.com
11. | Last date for submission of claims 14" November, 2023
12. | Classes of creditors, if any, under clause (b) of | NA
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identified | NA
to act as Authorised Representative of
creditors in a class (Three names for each
class)
14. (a) Relevant Forms and (a) Web link:-
(b) Details of authorized representatives https://ibbi.gov.in/home/downloads
are available at: ] (b) NA
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Notice is hereby given that the National Company Law Tribunal, Bench-IV, New Delhi has
ordered the commencement of a corporate insolvency resolution process of the
M/sSCHNEIDER PROTOTYPING INDIA PRIVATE LIMITEDon 31%October, 2023.

The creditors of M/s SCHNEIDER PROTOTYPING INDIA PRIVATE LIMITED, are
hereby called upon to submit their claims with proof on or before14™ November, 2023to the
interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Parveen Kumar Jain

Interim Resolution Professional

For Schneider Prototyping India Private Limited
Reg. No.: IBBI/IPA-001/IP-P-02022/2020-2021/13110
AFA Valid upto: 20.06.2024

Place: New Delhi -
Date: 2" November, 2023
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FRIDAY, NOVEMBER 3, 2023

‘%fﬁn’:ﬂﬂ Bank Regional Office - Delhi

The South Indian Bank Litd, Regional Office-Delhi, Plot No. 2158211, 3rd Floor,
Mear Karol Bagh Metro Station, Opposite Metro Pillar No. 98, Pusa Road,
Karol Bagh, New Delhi-110005, Phone: 11 4233 1664/011 4512 3661,
E-mail:ro1008@sib.co.in

[See Rule 8 (1))
POSSESSION NOTICE
Whereas, the undersigned being the Authorised Officer of The South Indian Bank Lid.
under the Secunfisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 [54 of 2002] and in exercise of powers conferred under Section
13 (12) read with Rube 3 of the Security Interest (Enforcement) Rules, 2002 izsued
demand nofice dated 17-07-2023 u's. 13(2) of the Act calling upon the borrower: (1) Wis
Bhagwati Diamonds Private Limited at Shop No 46, Nishant Kunj, Kohat Enclave, Main
Road, Pitampura, Morth-West Delthi, NCT of Dethi — 110034 and guarantors: (2) Mr.
Anup Kumar Garg at 111, Nealkanth Apartmend, Sector— 13, Rohini, North West Dalhi-
110085 (3) Mr. Sanjay Kumar (@ Sanjay Singal at 541, Neelkanth Apartment, Sector—
13, Rohini, Morth ‘West Delhi = 110085 (4) Mr. Suresh Kumar at 541, Neelkanth
Apartment, Sector — 13, Rohini, North West Delhi - 110085 fo repay the amount
menfioned In the notice being Rs. 6,56,16,901.47 (Rupees Six Crores Fifty Six
Lacs Sixteen Thousand Nine Hundred One and Forty Seven Paise Only) as on
16-07-2023 with further interest and costs within 60 days from the date of receipt of the
gaid nofice.
The borrowers/guarantors having faled to repay the amount, notice is harety given ta the
barrowers and the public in general that the undersigned has taken Symbolic possession
of the properly described herein below in exercise of powers conferred on himunder Sub
Section (4) of Section 13 of the Act read with rule 8 of the Securty Interest (Enforcement)
Rules, 200 on this the 31st day of October 2023,
The bomowersiguarantors in particular and tha public in general are hereby cautioned not
to deal with the property and any deslings with the property will b2 subject to the charge of
The South Indian Bank Ltd. for an amount of Rs. 5,90,71,119.89/- (Rupees Five Crore
Ninety Lakhs Seventy One Thousand One Hundred Nineteen and Paisa Eighty Nine
Only) as on 16-10-2023 in the Alc of Mis Bhagwati Diamonds Private Limited with
MayurVihar Branch along with further interests, legal changes and costs theneon,
The attention of Borrowers are invited fo the provisions of Section 13{8) of the Sarfaesi
Act, 2002 entiling you lo redearn the property prior 16 publicatien of Notice of Sale,
Description of the Immovable Property
(Immovable properties secured to the account)

DESCRIPTION OF IMMOVABLE PROPERTIES

All that part and parcel of propery on Ground Floor without Rioof Rights with covered
area 79,16 Sqguare Yards, No, 46, Part of properly admeasuring 163.73 Square Metres
gituated within Lay out plan of Pahari Dhiraj CHBS Lid known as Mighant kKunj,
Fitampura, Dhefii along with all construction, improvements, Easmentry Rights existing
and appurtenant thereon owned and by Mr. Suresh Kemar, Mr, Sanjay Kumar & Mr
Anoop Kumar Garg morafully described in Sale Dead Mo, 4515 dated 11/104/2008
regisierad with Sub = Regisirar Officer VA, Delhi, bounded on North = Road; Sowth -
Senice Lane; East - Property no 45; West - Property no 47

Date: 03.19.2023
Place: Delhi

adi- Authonsed Officer,
The South Indian Bank Lid

darel 8@ Canara Bank

BB e e |
Fort Branch, E Syndicale Bank Building, 264, Sir P. M Read, Ford, Mumbai - 400 G01.
Tl Ma: D22-Z2626622, Email: cbl108Ekcanarabank. com

DEBTS RECOVERY TRIBUNAL CHANDIGARH, (DRT-2)

1st Floor, SCO 33-34-35, Sector 17-A, Chandigarh
(Additional space allotted on 3rd & 4th Floor also)
Case No.: 0A/3295/201]

Ssummons under Sub-Section (4) of Section 19 of the Act, read with
Sub- rule [2A) of rule 5 of the Debt Recovery Tribunal {Procedure)

Rules, 1993. Exh. No. 20839
CENTRAL BANK OF INDIA
Vs
GILVERT ISPAT
To,

{5) Defendant No. & : Mrs. Swaran Kanta Wife of Shn O.P
Moudgil, Resident of House No. 93, Sector 6, Panchkula,
Haryana.
{13) DefendantNo. 13 : Punjab National Bank
A Body Corporate, Constituted under Banking Companies
(ACQUISITION and Transfer of Undertakings) Act 1970 having
its Head office at 7, Bhikhaji Cama Place, New Delhi-11607.
AlsoAtL:
Punjab National Bank, A Body Corporate, Constituted under
Banking Companies (A Cquisition and Transfer of
Undertakings), Act 1970, Having its Branch Office at ARMB,
Sector 17, Chandigarh-160017.

SUMMONS
Whereas OA/3295/2017 was listed before Hon'ble Presiding
Officer/Registraron 11.10.2023.
Whereas this Hon'ble Tribunal is pleased to issue summons/notice
on the said Application under section 19(4) of the Act. (OA) filed
against you for recovery of debts of Rs. 34,74,62,119.11 (application
along with copies of documents aic. annexed )
In accordance with sub-section (4) of section 19 of the Act, you, the
defendants are direcled as under ;-
(i) To show cause within thirty days of the service of summons as to
why relief prayed for should not be granted
(i} To disclose particulars of properfies or assets other than
proparbes and assats specihed by the applicant under sanal numbar
3A of the original application
(i} You are restrained from dealing with or disposing of secured
assels or such other assels and properties disclosed under serial
numbar 3A of the original application, pending hearing and disposal
of the application for attachment of properties
(iv) You shall not transfer by way of sale, lease or otherwise, exceptin
the ordinary coursae of his business any of the assats over which
sgcunty interest 15 crealed and'or other assels and properties
specified or disclosed under serial number 3A of the original
application without the prior approval of the Tribunal
(v} You shall be hable to account for the sale proceeds realised by
sale of secured assets or other assets and proparies In the oramnany
course of business and deposit such sale proceads in tha account
mantained with the bank or hinancial institutions holding sacunty
interast over such assols
You are also directed to file the written statement with a copy thereof
furmished to the applicant and to appear before Registrar on
20.11.2023 at 10:30 A.M. failing which the application shall be heard
and decided in your absence
Given under my hand and the seal of this Tribunal on this date
12.10.2021.

FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation & of tha Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

FOR THE ATTENTION OF THE CREDITORS OF
SCHNEIDER PROTOTYPING INDIA PRIVATE LIMITED

1. [Mame of Corporate Debtor

7 |Date -.':f:I'r'T'FIEHHﬁI:I'1 of Camporata Debéor

3 | Autheeily under which Comparabe Dablar & | ROC-Delhi
incorparated | regstaned
4 |Corporase Idengty Mo, / Limited Lisbiity | U2S2190L2012FTC2335642

|Identficatan Mo. of Corparate Deblor |
5 | Addrass of the regisbersd offos and Regd. Office: 81, First Floor, Hemikunt Colony,
principal office {if eny} of Corporale Deblor | Leval 1 Opp. Mehru Placs, Naw Dalki-110048

Hst October, 2023

k :Inmluﬂrq cammencamanl daba in

| respect of Comporate Diabdar

: _EEJ.'I'!'I':IIE:-d date of dosure of H&:;Il.lm'r','
| raslulian procass

|

26th April, 2024 (1504 day from the date of
Cammencament of Inschwency Resolution Process)

Parveen Kumar Jain
Ren. Mo, IBEVPA-O0 Y IP-P-02 023202 0-202113110
AFA Valid wplo: 20.06.2024

& |Name and Registration number of the
inscivenicy profassional acling as inlerim
Resclution Professional

Add.: 501, Lane No. 34 (Band Gali), Chanderok
pethird Sanatan Dharam Mandi, Mew Dedhi-110053,
E-mail: parezen_2817iE@yahoo,coin

9. | Aduress & email of the intedm resolution
prafessional, as registered with the board

10.| Adciress and e-mai 40 be usad for
| carrespondenca with Be Inbenm
Resalution Professiongl

Immaculate Resolution Professionals Private
Lirmdted, Linit Mo, 192, First Floor, Tower-A
Spazedge Commarcial Complex, Sectar<47,
Sohna Road, Gurgaon-122018

E-mail: cirp schnaiderproboby pingindisfomail com

14th November, 2023

12| Classes of crediors, fany, under clawse (o) | Mol Applicable
of sub-saction (6A) of section 21, ascertained
__ | Dythe Interim Resolution Professional |
13| Names of inscivency professionals identifed | Mot Applicable
| 1 actasauthodsed represeriatye of crediars
riadass thres ramas laraach class)

14] {a) Relevant farms and
ik} Detaits of suthanzed represantativas
ana avalzhla at:

fa) Wb hnk: hitps:hesifadibbi. gov inhomadcanioads
(b hat Sppicable

Kalica is heretry given that the National Company Law Tribunal, Bench-1V, New Delhi nas ordered the
commencamant ol a coporaba ireahancy resalulion process al the Behnaider Protolypeng India
Private Limited on 31st Dctober, 2023.

The creditors of Schnebder Prototyping India Private Limited, ane heneby called upan 1o aubmi thek
iz with proof on or balione 14th November, 2023 1o Se intedm resoialion professional al e address
menticned againstentry Me. 10

The fingncial creditors shall submit their claims with procd by alectrorsc means anly, ALather credifors may
submit the deims with proafin persan, by pastar by eleciranic means.

Submission of false or miskeading proofs of claim shall atract penalties. py-cen Kumar Jain

Duke - 0291 2035 Inlerim Resolution Prafessianal for Schneder Protolyping India Privata Limiled
Place; Mew Delhi Reg. No.: IBEIIPA-001/IP-P-020Z212020- 2021713110
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copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

CIRCLE SASTRA CENTER

Form Mo.3 [See Regulation-15 (1){a)] / 16(3)

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT-2)

Ist Floor, SCO 33-34-35, Sector-17 A, Chandigarh
(Additional space allotted on 3rd & 4th Floor also)

Case No.: OA/1104/2023 Exh. No.: 20648

Summons under sub-section (4) of section 19 of the Act, read with sub-rule [24A) of
rule 5 of the Debt Recovery Tribunal {Procedure) Rules, 1993.

IDEI BANK

Vs
- SHYAM INDOFARB (P) LIMITED

(1) SHYAM INDOFAB (P) LIMITED

A COMPANY INCORPORATED UNDER COMPANIES ACT, 1956, HAVING
ITSREGISTERED OFFICEAT 1403, 14THFLOOR, CHIRANJIV TOWER, 43,
NEHRU PLACE NEW DELHI - 110019 THROUGH ITS DIRECTORS. EMAIL :
SANDEEP@SHYAMINDOFAB.COM GST REGISTRATION NO.
D6AARCSEETIR1ZZ. PAN NO.AARCSEETIR .

AlsoAt.

SHYAM INDCOFAB (P) LIMITED A COMPANY INCORPORATED UNDER
COMPANIES ACT, 1956, HAVING ITS CORPORATE OFFICE AT SCO
NO.35, FIRST FLOOR, SECTOR - 12, PANCHKULA HARYANA - 134112
THROUGH ITS DIRECTORS. PALWAL, HARYAMNA-134112,

Also At.

SHYAM INDOFAB (P) LIMITED A COMPANY INCORPORATED UNDER
COMPANIES ACT, 1856, HAVING ITS PLANT LOCATION AT PLOTND. T-1,
MIDC ADDITIONAL AMRAVATI INDUSTRIAL AREA VILLAGE SAWARDI
TALUKA AND DISTRICT AMRAVATI MAHARASHTRA - 444901. AMRAVATI,
MAHARASHTRA-444801.

(2) SHRI SANDEEP GUPTA SON OF 5HRI 5. K. GUPTA
[DIRECTOR/GUARANTOR] M/S SHYAM INDOFAB {P) LIMITED RESIDENT
OF HOUSE NO. 90, SECTOR - 7, PANCHKLULA, HARYANA -134109. [ PAN
NO. AAQPGET34M, DIN-00798148].

SUMMONS
WHEREAS, OAM104/2013 was listed before Hon'ble Presiding CfficerReqistrar on
168082023,
WHEREAS this Hon'ble Trbunal is pleased to issue summons’ nofice on the said
Application under section 19(4) of the Act, {OA) filed against you for recavery of debts of
Rs.377632750.60)- (applicaton along with copies of documents etc. annexed)
In accordance with sub-section (4] of seclion 19 of the Act, you, the defendants are
directed as under:-
{i1 to show cause within thirty days of the service of summons as to why relief prayed for
shioudd not be granted;
[ii) 1o disclose particulars of properiies or assels ofher than properties and assats
specified by the applicant under serial number 34 of the ariginal application,
{iil) you are restrained from dealing with or desposing of secured assets or such other
assets and properbes disclosed under serial number 3A of the orginal application,
pending hearing and disposal of the application for aftachrment of properties;
[iv} you shall not iransfer by way of sale, lease or otherwise, except in the ordinary course
of his business any of the assets ower which secunty interest is created andr or ofher
assets amd properiies specified or disclosed wnder serial number 34 of the oniginal
application without the: prior approval of the Tribunal;
[v} vau shall be liable fo account for the sale proceads realised by sale of secured assats
or other asseis and properiies in the ordinary course of business and deposit such sale
proceeds in the account maintained with the bank or financial institutions holding security
interest oversuch assals.
You are also directed 10 file the written slatement with a copy thereol furnished 1o the
applicant and to appear before Registrar on 220022024 at 10:30A.M. failing which the
application shall be heard and decided in your absence,
Given under my hand and the seal ofthis Tribunal on this date: 30/092023.

SIGNATURE OF THE OFFICER AUTHORISED TO ISSUE SUMMONS

N FOrmNO-INC=20

financiie.. ep‘ .in

DEMAND NOTICE UNDER SECTION 13&] E w 1 2 R h h N M G R d A | ME"‘EH APP&HEL LIM”ED ARAVALI SECURITIES AND [Pursuant to rule 30 the Companies (Incorporation)
: : -2, Raghunath Nagar, M.G. Road, Agra CIN: L12101HR1593PLCO32010 FINANCE LIMITED Rules, 2014]
Ref: 0239766000008 Date: 31.10.2023 | ¥ Before the Central Government
To. | Oriental United Ph_ No_ 0562-2525895 Fax: 0562-2850131 |Hegd.ﬂf!ine:ﬂn33=41 Mustil HH}."IQ'I Killa Ma.- 5 CIN: LET1HHR1980PLCO% 1 25 nth fNorl;hern'Regi;)nfs o 13 of
1. Mis. Kimitsu Steel Pvt. Ltd. {Borrower) « . E‘ E-Mail: cs8182@pnb.co.in | Opposite Tata Consultancy N.H-8, Village | | ofice: piat No. 136, Ground Floor, Rider House, Companies Act, 3013 and clause (o) of sub-rale (3) of
L 24 25, MIDC Taloja Industrial Ares, Taloja Dist. Raigad, Maharashira - 410208 Together for the better | Narsinghpur, Gurugram- 122004 Haryana, India Sector - 44, Gurgaon, Haryana - 122003 rule 30 of the Companies Incorporation) Rules 2014
& ::?ﬁ?.'::czgf:;:!n?:ﬂa;fa;gﬁ: City, Phase -2, Gurgacon, Haryana- 122001. POSSESSION NOTICE FOR IMMOVABLE PROPERTY [under Rule 8(1)] ! i . HGTIFE ! FIRRIELABRNTS I:th'e m'attterqftGuodTecf:imo Ft“sal?‘entfls P-rsi,v:tze1ulr\nitef
3. Ayush Goyal (Guarantor) ' ' The Authorized Officer of Punjab National Bank under the Securitization and Reconstruction of Notice is hﬂmhﬁ‘_ﬁ'”" F"'r"Sg_f,'”t e “EI,‘:;:"""""‘E*‘”“':“““""H'““m Fortune Arcade, Sector.18, Noida Gautam Buddha
At H. Mo, 91, Arjun Marg, DLF Phase -1, Sikanderpur, Ghosl (68), Gurgaon, Financial Assets & Enforcement of Security Interest Act, 2002 and in exercise of powers conferred ‘:EEEQEIL:IﬂrT EE' F?:IEIEI-M' HEEUIEEUB- I:nft e ite : w:;::_vac IEe:urﬂIH.mn . hergbaygzrivlgzt??gg, Petitioner
Haryana - 122002 under Section 13(12) read with Rule-3 of the Security Interest (Enforcement) Rules, 2002, issued b '5"[5% -.Ig?_tlnnsEST_ i o “5[".]"'3 g company proposes to make application o the Centra
. under Section 13(2) of (he Securiieation & Heconsiruction of| | 98M@nd notice on the date mentioned against account and stated hereunder calling upon the 5 m&g;nggmﬁif?Eﬁr ittt :GT'EF '52;'?;”4"'? i =.h;L£“rEJEI'"IE o kg confitmation of dnerstian of e Mamorandum
Sub: Moboe issuer under Seclion 1312) of the Sscuflsaton & Recanstuchan off - borrower/guarantor/mortgager/Legal hair of guarantor to repay the amount mentioned in the notice f L T e PULENHAL £5; 0 ML ST AR ORI, Association of the Company in terms of the specia
inancial Assets & Enforcement of S&c‘-urlry Interest Aot 2002 . . . . . . to be held on T-"-'.;"“-Sdﬂ!.". " Movamber 2023 at i ﬂ|:||_'.l:ll:'.at||E.'_ of the Securilies and E;:l:;harge resolution passed at the Extra ordinary general meetin
The undersignad being the Authorized Officer of Canara Bank, Mumbai Fort Main Branch being together with further interest at contractual rate on the aforesaid amount and incidental 101:00 PM through video conferencing, inter-alia| | Board of india (Listing Obligations and Disclosure held on 30/09/2022 to enable the company to change it
(harainafter raferrad to as he secured cradior), apponted under the Securilisalion and expenses, costs, charges etc. within sixty days from the date of receipt of said notice. The borrower Ih:v i ] approve, the UI'II--EIJI:IHE-'_': Eequrernerﬂs:] Eegulmil:lﬂﬁ:ﬂl.'ﬂﬁ.The et E:gssttﬁ;id ?f?;eéﬁiiftivtﬁo‘feufﬁiéiﬁd?Shlilfé’lysﬁfeé’
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, /guarantor/mortgagor having failed to repay the amount notice is hereby given to the borrower/ |Firancial Results for the quartan’ half-yearended| | of the Board of Di of Arauel Saeirh affected by the proposed change of the registered office o
i H ¥ o i [P . . | ol i X ¥ @F Ihe Hoard aof Linacions | TEVER 8CUMIES the company may deliver either on the MCA-21 port
{rereinafier referred as the "Act’) do hereby IsEue this nofice to you as under: That, guarantor/mortgagor and the public in general that the undersigned has taken the symbolic Saplerrber 30, 2023 and amonge! other flems | | and Finance Limited will be held on Friday, 10° (www.mcagovin) by filing investor complaint form o
Ml"E.-..HII.'nIl!E:!JIS‘IEIBiF‘H"L.l_td. {herainafter refamed to a5 “the Eummfﬁhasavaﬂadcre;lrt possession of the properties described herein below in exercise to powers conferred on him/her 1t e R e e day of Movember, 2023, at 3:00 p.m. al ils cause to be delivered or send by registered post of his/he
facilily ! faciliies slabed in the Schedule A heraunder and has entered inlo the sacurity . . . . . | i ; sk d '_ P objections supported by an affidavit stating the nature o
agreement’s in favour of the secured creditor, While avalling the said financial assistance, under section 13(4) of the said act read with the Rule 8 of the said Rules on the date mentioned of the campany hitps:(www meyerapparel.com| | Registered Offica at Plot No. - 136, Ground Fioor, hisher nterest and grounds of opposition to the Region
you have expressly undertsken to repay the loan amount/s in accordance with the terms hereunder. The borrower's / guarantor's/Mortgagor's attention is invited to the provision of]| and on the website of BSE Ltd| |Ruder House, Sector - 44, Gurgaon -122003 to P B 0 Com e ey Dt 1060
and conditions of the above mentioned agreameants. Sub-Section (8) of section - 13 of the Act, in respect of time available, to redeem the secured hitps:/www bseindia.com, where the| |interalia, consider and approve, the unaudited Witthin fO}iLteen days tof tt:e datel_of rt)ublication oftthti
That, Mrs, Anita Goyal and Mrs. Ayush Goyal (hereinafler referred 1o as ‘ihe | | assets. The borrower/guarantor/mortgagor/ Legal hair of guarantor in particular and the public in company's shares are fisted financial results of the Company for the quarter fegistered office at the address mentioned below:-
daranior”) has guaranteed the payment on demand of all moneys and discharge all genera| are hereby cautioned not to deal with the property_ Any dea"ng with the property will be | For Mﬁ:ﬂf 'E'IFNWF Limited andhal‘[ﬂ_ﬂrgnd&djﬂ“&ﬂtﬂmh&[ 2023, Shop No.: S.F-21, Ansal Fortune Arcade, Sector-18, Noida
inali inhiliti ; i i . . . . ) | x el e . : G Buddha Nagar UP 201301
ebligations and liabilities cwing or incurred ta the secured creditor by ihe Barrawer for) | o hiact 10 the charge of Punjab National Bank for the amount and interest thereon. Details of the Placs ; Gurugram Sd-| | ForAravali Securities and Finance Limited eutam Budcha Rager For & on behalf of
credit facilities ug Lo the Emil of Rs, 9,00,00,000.00/- ([Rupees Nine Crores anly) with b . . . |[rale - 2" Hovember, 2023 Charu Sh Sl Guo Techno Fil ts Private Limit
Sitarsat s mortgaged Properties of which the possession had been taken is as follows. | : 4 ;:“ I“”“; P Ruchi Shrivast . Mohd Furkan Ansar}
ou [The person mentionad in achedule B} are also entered in o agreements against Name of the Date | Date | ok gl B HE‘E_' o, ek midadgir b Date: 20/10/2023 oppractef
the securad assats which are detailed in Schaedula B hereundar. Borrowers/ . . Demand Possed Amt. Due as Pe Compliance Officer| | Date : 02.11.2023 Company Secretary Place: NOIDA DIN: 0765380}
Hewever, from Augusl 2020, the operation and conduct of the said financial assistance Guarantors/Branch Details of the Mortgaged Properties e Demand Notic
/ creditdfamI:Eﬁ :&“Er:ET&m' ﬁ??ﬂ?:hﬂ: books of HEI;:nli:II'I;It mairﬂatalnﬁ;_n:;dt_nt;.' the notice ssion SALE NOTICE SOUTH EAST CENTRAL RAILWAY
S8ClUred ass BNoWS tha 2 ELE OE & gorrowar fowaras the secured c ILOr 35 ~
: . W . rcel of pri ituate at M . il
on dale amounts 1o Rs. 5.03,684 883,96 (Rupees Five Crores Three Lakhs Sixty { ) |B rtha pil/ E pa'\j:e 0 Fl):OpeSI'tyks l:alg'att E:J: 8 m 13 ?75650 SAHTEI. cuLnn LIHITED [I" LIQ“IDATI“H} E-TENDER NOTICE FOR
Four Thousand Eight Hundred Eighty Three and Paise Ninety Six Only), the| |Yadav W/o Sh. Kalpesh| Barthar, Verma Nagar Par Sakeet, Distt- Etah| o | © 991y T . 2, : MISCELLANEOUS WORK
details of which togetiher with future interest rate are statad in Scheduls C heraunder. It Kumar, Sh. Kalpesh Kumar] registered in bahi no. 01, zild no. 2279, pages N | N + interest Liquidator. Mr. SEII'I]E_I.I' Gupta Srl. No.([1) E-Tender No. DRM-ENGG-
is further stated that the Borrower/Guarantor kaving failed to keap up with the ferms of . . , no. 213 to 250. sl. no. 10207. dated. 21.09.2012 0 O & other Liquid ator Address: E-1 Uﬁ.. Kailash EDIGH\I‘. Greater Kailash - |. B:.?vF' -|-71 2524 D th 31.10.2023
the abave said agreement in clearing the dues of the secured credilor within the time| [ S/0 Sh. Girraj  Singhj no- AN ’ OIS Q| v [ expenses : q ey LRy, T LEE:
g 9 : el P New Delhi -110048
given, and have besn evasive In settling the dues. The aperation and conduct of the (Guarantor) Sh. Avdesh at SRO First, Total area: 72.54 sq mtr, standing| w= | = . _ . . _ . Work: Execution of Through Sleeper
above said financial assistance / credit facility/ies having come to a standstill and as a Yadav S/o Sh. Ram " the name of Smt. Rekha Yadav W/o Sh. o|® Email: samtel@aaainsolvency.com, sanjaygupta@aaainsolvency.com Renewal Work (TSR] by PQRS under
efiEagiene of 1A SRR cometing e (M Ment i EIRCR b CAE R e | L Kalpesh Kumar, Bounded as: East: Plot of and assetsale1@aaainsolvency.in the jurisdiction of Sr. DEN/North,
interest thereon, the secured creditor was constralned to oassify the debt as Non rakas \ . A re e . | , i ; Bilaspur. Tender Value (In Rs.): T
Performing Asset (NPA) as on 23/10/2023 in accordance with the directivesiguidelines Branch: G.T. Road. Etah Urmila Devi, West: House of Dori Lal, North: Mob. - 8800865284 (Mr. Raj Kumar & Mr. Puneet Sachdeva) 1,38,62,844.14/-, Earnest Money (In
. i 3 . . L 3 . . i ¥ i v i
relating to asset classification issued by the Reserve Bank of India. The secured Plot of Urmila Devi, South: Rasta 14 ft. E-Auction Rs.): T 2,19,300/-, Completion
ereditor thraugh this notice brings 1o your attention that the Barrower has faded and _— =AuCtior A :
meglected o repay the sald dues! autstanding liabilities and hencs hereby demand yau ano rtrowe”GhlA'l ar:antoré Egg OfTPart (I)Ef RSeSIfentl?;l rroé):rtyt No. Plot No. 8 a 6 91R859'4 00 Sale of Assets under Insolvency and Bankruptcy Code, 2016 ;i”;z';;; Eﬂl?l':r:ar Ho DRWLENGE
under Section 13(2) of the Act, by issuing this nofice to dischargs in full the liabilities of ortgagor. NMohamma » lype éctor- -1, Shasirpuram nean o | @ ¥ o9 Date and Time of E-Auction: 4th December, 2023 at 3.00 pm to 5.00 pm g ek g 5 E
the Borrower as stated in Schedile C hareunder Lo the secured creditar within 60 days Ashif S/o Mohammad Fazil | Ansal Conrty yard | Agra U.P. 282007, Area: 27 N | N as on AT P . ! fE 2 ) e P BSP-T-72-23-24, Date: 31.10.2023
from the date of receipt of this notice. Further, it s Broweghi o your notice that you are ; ~| o 30.06.2023 (With unlimited extension of 5 minutes each) Work: Execution of track work like
also liable to pay future interest at the rate of 12.05% (Penalty Interest+2) % for term Branch: Bhagya Nagar, Sqrr.1. Owners: Mohamma<-i Ashif S/o Mohammad Q | ¥ [+ interest w.e.f |,-a5‘t date ‘f‘f_ " h,"_'"”’i sion of EMD: 2Znd Decem h'E",- Eﬂ2,3 TRR (P). TFR, TTR (FS+CS+ CM 5C)
loan account together with all costs, charges, expenses and incidental expenses with Agra Fazil, Bounded as: East: Plot No 331 Type E| <& | ©| 01.07.2023 Submission of Eligibility Documents by the prospective bidders: & othar miscellanesus track work
:;:s.ﬂuct'.u thi urc:lu;:l,ﬁln}gs I.IrldUrlfmhus;by'[llr..‘SL!L:Urt:I:II" criditor in recovering il.-s:.luus._ West: Plot No. 333 Type E, North: Plot Type E| © | ® & other From 2nd November to 15th November, 2023 under the jurisdiction of Assistant
lease take note of the tact that WO all to rep=ay 1o the secured credslor the altoresald . . expenses F 1 ; i ik : q g i Lo o 5 i :
sum of Rs. 5,03,64,883.96 (Rupees Five Crores Three Lakhs Sixty Four Thousand South: 4.5 Mir wide and Park. P : ErELEL::I-I:E-:EElE-Eﬂ:l F?F'EFIIEHE' HWIFE':LI.JJ" ETIEH::DIW:;?;“#*1&leldmﬁnl-f?g g part g.‘:'_ﬁmn;.l E ng|n$e r:ﬂ L'Inv-':lnﬂ ::'f
Eight Hundred Eighty Three and Paise Ninety Six Only), together with further Borrower/Guarantor/ EM of Part of Residential Property No. H.No.| & | ™ | Rs. 7,13,433/- E ;:;“'”'IW Fﬁaf ”I"E'H :j"“?*'rfd‘” E”Ih. ':'d" HF'FI'j':"" : d:" J'";' IIIT 2E|H1E T':'"'* I:"”F;f'”ﬁr RI a“_”""; 1"‘1;":;; 45;1 !.:," B uA i
interest and incidental expenses and costs as staled above In terms of this notice| | Mortgagor: Hari Mohan LIG 409, Jawahar Puram, Albatiya Shahganj,| & | & as on B, VTICHGI, NS ST, R L VK OFCHRT O 11 LN 1 EE: T i R 1 §.): 48,62,433.15/-, Earnest
under Section 13(2} of the Act, the secured creditor will exercise all or any of the rights . f i ’ done by the undersigned through the E-Auction platform Le., Mi3 National E-Govemance Money (In Rs.): ¥ 2,24 ,300/-,
12} my : S/o Preetam Singh Agra, U.P. 282010, Area: 27.87 Sqm. Owners:| N | N | 30.06.2023 : } - Ve e
datailed under sub-section (4)(a) and (b) of Section 13, the extract of which is given ) ' gra, -7 , Frea: 2057 Sdm. | = | o |+ interest w.e ServivesLid {NeSLi having wabeie af. tipiJtnbid nesl.co.infappllogin. : Coampistion Barind: 12 Monhs.
here below Lo convey the serousness of this issue: Branch: Bhagya Nagar, |Hari Mohan S/o Preetam Singh, Bounded as:| o | « | 1072023 lock | Reserve Price] EMD | Incremental Srl. No.(3) E-Tender No. DRM-ENGG-
1 Hn;d:!rl-ilr-ér:aﬁa the E:;-rrr:-.-..12=.~r-'E-I._Iuaranh;:-rg;uIigg_dlsnhargtz::ahlll:5.- in full within the pHm.:.ﬂf Agra East: H.No. 410, West: H.No. 408, North: Others| & | & & other Particulars of the Asset ¥ |Amt.(n# | Vaelin?) BSP-T-73-23-24. Date: 31.10.2023
in sub-sacto N a] a] . . p— e i . ; . e B o 1 it ] e e ;
fﬁfﬁ,lliwinn;; E:Srm?léf:ilzcussﬁﬁgEECErBdIdHrbTTIimBI.;:-EDDUEE L TR Property, South: Road 20 Feet Wide. © 1 ®| expenses Freahold Land admeasuring 0.20 Acres | A | 76.71 Lakhs |T47 Lekhs| 1 Lacs Work: Execution of track work like
(@) Take Possession of the secured assets of the Bormowen'Guarantor incliding the Borrower/Guarantor/| EM of part of residential Property No. Plot No| e | & Rs. stuated at \Village - Chhapraula, n'a-ln: CTR,TRR.TFR, TBR, Glued joint,
ks rloi t;:;ﬂifﬁ:&?éﬁ;ﬁES-EEEJ';ﬁ":;;?f;ig;ﬁ:iﬂp?ﬂgi;i;“[ﬁ: ﬁ;—‘;ﬁ{iﬂ Mortgagor: Jitendra Singh | 51 & 52 on khasra No. 72 at Mahendra Enclave| & | & | 14,62,518.96 GhﬂEiEtlEﬁ-:j 5 Dhagri E:'[';W';EE‘ Eur:ar-dzsgféaé ! SE‘JRE‘ n}jher ;:"*’3'?’”?‘.”‘*;?‘”5 lra-f:l;
] t B . . . . NN as on Road, Ghaziabad, r Pradesh - work under the jurisdiction o
i i a|. .‘; i & 2 L’?T P't: I:" "r"l"nf';; ';”3‘.3" aﬁﬁﬁ':;‘*g OF aen ghﬁld f Ingn, - IMrs. £, Area am. Owners. Lale.oh. Laxmi o | w=| 4 jnterest w.e.f *(The Original Title Deeds of the | Shahdol of Bilaspur division.
E'xE'r':!lEEh':'l!'I:-si bEl-E & EuDsianbal pa & DUsIne&s & LOomOwer 15 held &5 Jitendra Singh Tomar. Narayan & Sh. Ranjeet Singh, Bounded as:} & | «| 01.08.2023 abovementioned property is not available | Tender Value (In Rs.): ?
securiby for tha dalbdt; . ) - ™ o z = T
Provided further that where the management of whole of the business or part of the Branch: Shamshabad | East: House No. 53 & 54_’ West: Other's Land, & other with the liquidator.) ! 2,13,97 588.43/-, Earnest Money
businesa is severable, the secured creditor shall take owver the management of such E-OBC, Agra North: Rasta 30 Feet Wide & House No. 50, expenses i"'Nl}'.E: Az per the valuation report provided by one of the valuer appointed by the liquidator, (In Re.): T 2,57,000/-, Completion
Z”E:Eﬁ “:;";E' _E'F";:'ﬁ N hig':ji:;:"a“b'ﬂ o the security for e debl; and under other South: Plot No. 62 | the abovementioned properties does not have any demarcation and any independent acoess Period: 12 Months,
pplacable pravisions of the § - _ _ g s S :
Your attentlon i nvited 1o provisions of sub-section (8) of Section 13 of the Act, in| [BOrrower/Guarantor/ [EM of Part of Residential Property No. 96/23/258 I Rs. and hence they can only be approached via some E“JUI'”'”EIN"-F'E“E'; 1 ; g‘:“ﬂ“:tﬂ :‘f EEEETTEE'T: '3; :?;zd':i
respact oftime available, to redeam the secured asseis, Mortgagor: Ram Sevak S/o {[ward No. 6 situated at Mohalla Harsahay ol o 2,65,062.86 {All the terms ang _mn'?“":‘fqa arg o be mandatorily referred r"jr_n ,'hE' wetrslle {'?'r m 5 I:rmrsls'u % of TE, der: Upto 11.00
You are also pul on notice that in terms of section 13{13) the Barrower'Guarantor shall Gulav Singh Khidaki, Murli wale ke pass, Shamsabad, Tehsi| N | N as on Insoivency Professionats LLF ie., hilps:linsofvencyandbankruptcy.inisamiel-color-liméteds Bt sl i :
mat transfer by way of sale, lease or otherwise the said secured assets detailed in B h: Sh habad ) _ ) . ) o | ol 31.07.2023 and from the E-Auction Process Document, prior to submission of EMD and parlicipation in hrs. On22.11.2023.
Schedule B hereundear without obtaining written consent of the secured creditor, ranch: Shamshaba Fatehabad Distt Agra, U.P,, Areai- 43.25 Sam{ & | + |4 interest w.e.i the process, The Ligusdator can be contacted on samteb@aaainsohvency.com The complete information of above e-
It is fuerthver brought to your nofice that any contravenbion of this statutory injunction’ E-OBC, Agra Owners: Ram Sevak S/o Gulav Singh, Bounded « | © | 01.08.2023 fn L0311 /200 Sdi- Tender Motices is available owver
"35"-5’";-- as I-";W’-'i"-"f‘t' ';L”'Jﬂ-"l ”‘UP;UM :‘ﬂ-t;ﬁ i'"ﬂ'l-"f':-""'f"f‘ and if f'f-;_:' any ’ﬂﬂfﬁf'- “}ﬂ as: East: Rasta 5 Feet, West: House of Veer Pal,| N | ® & other Flil;: ';:;f.:“.ll_";;fi;j Sanjay Gupta website of govin. Bids
SeCuUred Assels ang s0id ar ieased oulin the orginary couwrss ol DUSIness, the sale . . s 2 Liquidatar in the matler of Samiel Calor Limited odfer than a-bids shall not ba accapted
proceeds or income realized shall ba deposited with the secured creditor. In this regard North: Wada Shyam' South: House of Nekram. expenses IBEI Eﬂﬁﬂq No.: IBEVIEA-D01IP-00117/2017-1 E.”EEEE] agains: above Tenders ¥
you shall have to render proper accounts of such realization ! ncome. Date: 03.11.2023 Authorized Officer CEAQA Keilash Colony et i 11004 DVl Ralway MananerEnoa.
This notice of Demand is without prejudice 10 and shall not be constreed as waiver of Adgmﬂ: E 1I3It iHa"aEﬁWF]?maw Bl ashmhﬂewdﬂﬁl. l1ll:Ili! a L g r."l 99
any other mghts or remedies which the secured creditor may have including further mail: samtel@aaainsolvancy.com, SRR O PeM NGy, Com CPRA0/288 5.E.C. Railway, Bllaspur
¥ g ¥ g A AN | . re
demands for the sums found due and payable by you. Contack: 91-BED0EE52E4 (Mr. Raj Kumar | Mr. Puneset Sachdeval [#] South East Central Railway |2 @secrail

New Delhi

This is wilbwoaul prajudice toany others rghls available (o tha secured creditor under the Form No. URC-2
Act andior any ather law inforce - So 1 o A ~ - = . d
Flease comply wilh the demand under this notice and avosd all unpleasaniness. In Advertisament giving notice about registration under Part | of Chapier XX of the {?r‘?_r mﬂmr%ﬂa Lﬁi}?&t%jﬁﬂl}lh HEH“:'"E'I Office :
case of Mon- compliance, further needful action will ba resorled o, holding you liable Companies Act, 2013 R Civil Lines. Moradabad
g IE === synadicats || :
for all cosis and consequence [Pursuant to section 374(b) of the Companies Act, 2013 and rule 4(1) of the Companies -
Thanking You (Authorised to Register) Rules, 2014] u HBELI'UE RE D DEMA" D HnTI CE
Sdi- 1. Matice is hareby given that | of sub-saction (2) of section 366 of the : : T :
Yours Faithfully, sl W sl ot il s e ;E]E,rm:;f_[f;ﬁhﬂm 1 Notice Under Section 13(2) of the securitization and reconstruction of
Authorized Officar SCHEDULE -A before the expiry of thiny days hereinafier io the Registrar at Central Registration Centre financial assets and enforcement of security interests act-2002
[Details of the credit facility/ies availed by the Borrower] (CGRGL. Indian Insitute of Corporate Affairs (IICA), Plot No. 6, 7, 8, Sector 5, IMT Manesar Hereby this is to inform that under named borrowers/guarantors have not repaid principal and interest thereon of the loan.
5 Nature of Date of - District Gurgaan (Haryana), P Code- 122050 that Treis Solutions LLP, a Limited Therefore the loan declares NPA. A notice under Section 13(2) of the Securitization and Reconstruction of Financial Assets and
No Loan No, el i Amount Liatulity Parinatsiwp may be ragestered Under Part | of Lhapler A1 ol lhe Compenias Aot Enforcement of Security Interest Act 2002 was issued at last known address, which was retumed undeliveredirefused. Therefore
- 2013, &s 3 company '"'f'te'j by shares again we Inform to under named borrowers/quarantars by this public notice that 1o pay the loan amount due including Inlerest and
1- | 0239766000008| Term Loan | 05022021 | Rs. 300.00 Lakhs 2 The Principal objects of the propased Company are as follows: other expenses as mentionead in this notice within 60 days from the date of publication of the notice otherwise bank will be bound to
SCHEDULE -B a)  Tocamy on the busimess refated to services, storage, distibution of goods and take action under 13{4) of the SARFAESIACT 2002,
; = : supply chain management for the various products ncluding but not Emited 1o oil, 2 : Y T i ;
[Details of security assets’] nedrolaim, and snargy products and their skorage tanks, bowsars. and associatad We invite your attention to the provisions of sub-section (8) of Section 13 of the SARFAES| Act which speaks about the
3l Name of Title seoducts time available to the Borrower/ Guarantor’s to redeem the secured assets.
Movable ' Ta deves e iah N d address of the Date of Demand Notice
No. Holder by  To develop, provide, underiake, design, import, export, distibute, deal, and Sr. ame an P |__Uate of Uemand Notice
e manage software, web portal, mobike app, and backend IT systems for the [no. Borrower/Mortgagor/Guarantor DHE"FEELEI :dh:mh;ﬂ;ﬁﬂrgﬂzzrmmﬂ? Amount ofs as mentioned
All-friik phéce st parcel iof Land: Being land of purposes of managing the storage, distribufion, and supply chain of the products. & Branch Mame P in the notice uls 13(2)
MIDC area. admeasuning sbout 4050 5q. mt.. E_I To make invesiments into ofhar E“EE‘T]:'”EDE. panﬂﬁnlﬂﬂ. COMpanies, I:IE'E..LP:_S:'JIEI" 1 Sh. Irshad 5o Yaszeen R/o Mew Abadil & Residential House Mea Suring Eqaﬂﬁqmt 09102023
sltuated at Plot No. ) 18, MIDC, Taloja, District furlher enhancameant of the business. Towards South of Saharanpur Railway Line, | Bearing Gata No. 791, Mauja Mau Mew Abadi Rs. 5,84,495.38/-
: ' i : : T ff in ary lawfid act or activity in relation to the above Business, M Gulab Barat Ghar Moradabad U i i e e
Raigarh, Navade Road, Maharashira State, M. Kimited Staal d) sﬂhiﬁc%?ﬁhlsf bt Semsiieapam eyt e FIELY : | P Towards South of Shaharanpur Railway Line + Future Intt.
1. | within the limits of Taloja Muncipal Corporation, : - S PR AT RO v 244001 2. Smt. Babli W/e Sh. Irshad Ali Rio| Gali No. 5 Mear Kadri Masjid Moradabad & Other ©
Taluka and Registration Sub-District and| Pt Lid- (Borrower) 8) g 8 AC N0 Eanaey daowatie. e il i arapcam istment Mew Abadi Towards South of Saharanpur| Tahsi| Moradabad Distt. Moradabad Up Hier Charges
registration District Raigarh adjoined: A nGgend . i Railway Line, Near Gulab Barat Ghar| q,naq |n The Name of Mohd Parvaiz Alam
Boundaries: - North : Road, South : Piat 19 and < 000y, 0F e craet. Mamarancum and atticies 0f set0ciatan-ol he. propaced company Moradabad Up 244001 3. Sh. Ahsan Slo : .
20, East: Plotho, 17, West: MIDC Reserve Land may be inspected al the registered office at A-41 Ground Fioor, Mathura Road Mohan Pyare Vill Lodhipur Jawahar Nagar| Bounded As: East: Property of hirs. Afsana
; : iy gt o e ok . Cooperative Industrial Estate, Maw Dedhi 110044 Moradabad Up 244001 West: Property of Mr. Hulasi Morth: House of
_ ECH_EE!I_JLE -C 4. Motice is hareby given that any persan ohjectng lo this application may communicate BRANCH : Sikandarpur (Moradabad) Mr. Balbir South: Rasta 12" wide
[Details of liability as on data] their obyaction in wrifing to the Registrar at Ceniral Regisfration Centra (CRC), Indian : - - :
] Nature of | Liability with interest as on | Rate of Insfitute of Corporate Aftairs (IICA), Plot No. 6.7.8, Sector 5, IMT Manesar, District o |Nahid D/o Bisal Rio Moh Majid Ganj A residential or commercial property/ plot 07.10.2023
No| LoanNo. | o date 31.10.2021 R Gurgaon [Haryana), Pin Code-122050, within twenty one days from the date of Najibabad UP 246763 2. Javed Ahmad S/o | Measuring 83.86 5q mt. situated at Mohalla Rs. 6.32.618.92/-
. putlicatian of this nolice, with a copy 1o e propasad comgany at ils registared office. Zahoor Ahmad Rfo Moh Muglushah|Mugulshah Najibabad Tehsil Najibabad Dist, :
'Rs. 5,03,64,883.96 (Rupees Five| RLLR+ sed 1hi : of . 033 Hi ot - Bijnor vide Sale deed 8830 Regd on + Future |ntt.
| * e - ” Dated this 02nd day of Movember, 2023, Majibabad UP 246763 3. Ishtakar Ahmad S/o I : %
1. | 0239766000008) Term Loan|Crores Three Lakhs Sixty Four| 280 %= ior Treis Solutions LLP B : 10.07.2018 bahi no.1, Zild no. 8807, at pages & Other Charges
| Thousand Elght Hundred Eighty | 12.05% 1Tk SORRICTR Intezar Ahmad R/o Hotel Balbir Palace | o2 o0 Regd T M b F Sish Registrar
| Three and Paise Ninety Six Only) | At Prasent . Sumerpur, Rudraprayag -246171 Uttarakhand |\ |upob o Owned in the name of Javed
'Rs. 5,03,64,883.96 (Rupees Five Crores Three sdr BRANCH : Najibabad Ahmad Bounded as: East: Building R.N. Kela
TOTAL |Lakhs Sty Four Thousand Eight Hundrad o Inter Collage West: Rasta 8' wide North:
|Eghy Thves andPase Ninely S Oniy. e Property of Irfan South: Property of Gulzar
i ooz itel, Dated : 02.11.2023 Place : Moradabad, Najibabad Authorized Officer, Canara Bank
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Floor, Dhaliwal Complex Neas rasults therafore, have been submitted for the quarter ended 30.06.2023 only within gfaurs W AfFR) iR Fa€ TRAT 423.86 T Fe, THA TR A S SN . Seotemberl Septemb March
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e dﬂi” #ﬁn:qﬁc UEdM  |U292190DL2012FTC233842 2 [t & fow gg e (M) (@[ (110) 27 | (218) (133) presented in below table:
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i i A TR e AT EH Fi e @ Ure, 71 faeei—110003 6 | 95 Skt FAX GSIl 1385 1385 1385 1385 6 | Current liability ratio (no. of times) NA| 14 CRA'RI(A) | 23.28%
§9d :parveen_2817@yahoo.co.in TR - 7 | Total debts to total assets 0.81] 15| Provision Coverage Ratio (% 68.04%
T e e i o e e g iy (éq"qj%(g 10/ 8| Debtors turmover A
T B W, T S | S, 2, g R, - e e 1) (TR &) Notes
_ g;:j iy ‘H"T R BTG, 11_‘5;'_"' 128018 (enffenrera i) 1 The above financial results for quarter ended September 30, 2023 have been reviewed by the Audit Committee
: o ety gl e e (0.62) 0.80 (1.19) | 0.01 and approved by the Board of Directors at their meetings held on November 02, 2023, in accordance with
1__ _‘?'_’"”_"-F-'-?.' T‘H‘E} Hqﬁ“ ; itk Ll W (0.62) 0.80 | (1.19) 0.01 requirement of Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,
12 j:rr“;; sl *_‘g*m'ﬁ:z';}';';_'i‘ % | T e 2015 (as amended). The financial results have been prepared in compliance with IND-AS as notified
mq-,:;_rpw f,,,_,Jm., A H}j,,‘, afeEE 1) Sudier Wil (Y qifreel wel Sgeme sten) fafee, 2015 % fafae 33 % siavia 30 R, by Ministry of Corporate Affairs and were subjected to limited review by the statutory auditors of the Company.
1A Tasalt A0t 6§ w12 5 v WA 2 | AT =720 2023 1 T fowet % ford <fowe ffes & <5 v ww % srgam e fowet foder afomt 2 The above is an extract of the detailed format of financial results for the quarter ended September 30,
‘-Iﬂm'-lﬁ'ﬂﬁ‘_l_ﬁﬂ%-]']a_aﬂ'?n'd HEF foreqa wrew o1 WR ¥ v e foder aRomd 1 et g el fafes e 2023 filed with the Stock Exchange (BSE Limited) under Regulation 52 of the SEBI (Listing Obligations
e ERE R A KL . www.bseindia.com T FHFH! hT GErEEE www.pel-india.in W'“WH%' _ and Disclosure Requirements) Regulations, 2015. The full format of the financial results in terms of
14, () e T {5yt 7 it bt aov.inhameldownloads: 2) 30 owER, 2023 T FHT fTHET T2 SAE % foOQ FoA & I Srepfera fercer aRomsr =1 sifs Regulation 52 of SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 for the
() et e ffer o () P T I T T Al T, T 01 TR, 2023 F AT ITH Aok F R Hed g S quarter ended September 30, 2023 are also available on the website of BSE Limited
e ’_::‘:Ejf‘; T, fopd T el & fofereh sfchareh! ¥ ger RO Bt W weta B B . i.e. www.bseindia.com and on the website of the Company at www.satyamicrocapital.com.
,H;ﬁ'; bl c’luﬂi’i:l n-1:'"-'-H:I'a- A= Pafird s nies il S BN bl el 3) 30 faeeR, 2023 @ T foE qon TR % oo FEE(Rdr e A (35 T TE) H 3 This extract of financial results for the quarter ended September 30, 2023 has been prepared in accordance
AR | STt G _ with the requirement of Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,
Fr TR T S wre P 5 S & ey e 2l A A e 4) WTel el o SR g I sf § St g i/ getaftam fhd T F 9 = sin 2015, read with master circular SEBI/HO/DDHS/PoD1/P/CIR/2023/108 dated July 29, 2022, as amended.
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